OF 19451 Working Fournalists (Conditions of Service) and
Miscellaneous Provisions

_ THE ABOE_ ITION OF WHIPPING ACT, 1955
,&Mcmb ‘CTN0440F 1955 - .
el 122’ Co [19th December, 1955]

Me for the abolition of whipping as a punishment

by repealing the Whipping Act, 1909, and further amending
the Code of Criminal\Procedure, 1898.

BE it enacted by Parliargent in the Sixth Year of the Republlc
. of India as follows:

1. This Act may be called the Abolition Of Whipping Act, 1955. 's\i}n title.
,. IV of 1900. 2. The Whipping Act, 1909, i§ hereby repealed. ‘Rebeal of

V of 1898. 3. In the Code. of Cr1m1na1 Pr}’cedure. 1898 (heremafter referred Am
to as the principal Act),— of Aat Vof -

(@) in section 32 in sub-sedtion (1), the entry “Whlppmg”
against item (a) shall be omitted;

(b) sections 390 to 395 shall ’k\)‘g omitted;

(c) in section 396, in sub—sectlo‘p (1), for the words “fine or
wh1pp1ng” the words “or fine” shall\ be substituted.

4. If at the commencement of this Ac‘“t any sentence of Wh1pp1ng rovision for
IV of 1909. imposed upon an offender by a Court under the Whipping Act, 1909, -"»: tences of
* has not been exécuted for any reason, whether wholly or partially, pen P ‘ggexc_

the offender shall be dealt with in the manner provided in section cutio ~at

395 of the pr1nc1pa1 Aet as if that section 'ha@ not been repealed. f:;? o ‘:;,,




